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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

ORIGINAL APPLICATION NO. 1489/96.
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DATE__OF _ORDER__:__24-07-1997
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Between -
Kaligatla Satyanarayana
... Applicant
and

1. Union of India rep. by its

General Manager, .
SE Rlys, Garden Reach, Calcutta-43.

2. Divisional Railway Manager (Personnel),
SE Rlys, Visakhapatnam=4.

3. Sr.Divisional Personnel Officer,

SE Rlys, Waltair,
Visakhapatnam.- 4. :

|
«+s Respondents

Counsel for the Applicant s  Shri A.Srinivasa Sarma

Counsel for the Respondents Shri N.R.Devaraj, SC for

t

CORAM:

THE HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (A)‘
. : {

(Order per Hon'ble Shri H,Rajendra Prasad, Member

~

Rlys
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-
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(Order per Hon'ble Shri H4.Rajendra Prasad, Member, (A)

Heard Shri Srinivasa Sarma, counsel for the applicant and

Shri N.R.Devaraj, standing counsel for the Réilwaysﬁ

2. The Respondents are given 30 days time from todﬁy tq
' |

implement the directions issued in this Q.A, on 21-1-97,

L

It

:ﬁ?&}? be ensured that the directions are implemented in full

within the time granted.

3. Thus the M,A, is disposed of. No costs.
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M.A.690/97

To . L
1. The General Manager,
Union of India, SE Rlys,

Garden Reach, Calcutta-43,
2. The bDivisional Raillway Managér(Persdnﬁel),'
SE Rlys, Visakhapatnam-#. '

3. The Senior Divisional Persqqnel officer,
SE Rlys, Waltair, Visakhapatnam-4.
4.‘0ne copy to Mr.A.Sr;ﬁ1Vasa Sarma, Advocate, AT, Hyd.

S.‘One copy to Mr.N.R,Devraj, sCfor Rlys. CAT.wyd,

6. One spare copy. - , _
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COMEARED By APPROVEL. BY

IN THE CENTRAL ADIINISTRATIVE TRIBUNAL
HYLERABLL BENCH AT HYLERABAL

" THE HON'BLE MR.JUSTICE
) ICE-CHAIRMAN

.nd‘____________)
THE HON'BLE MR.},RajENDR, PRASAL:sM(A)

Dateds) (A - ’) 1997

ORDER/JOIGHING~ °

Mehe/Retrsf. 1o, 6qo /97
in' '

C.i.No, [LL%‘O( /‘3(6 '

T.A.No. _ (Wep. . )

Admittéd ang Interim directions
Issued

Alloweld
M sposed of with directions

Dismisseqa,

Disnfissed ag withdrawn
Dismlissec for default,
Orge
No

red/Re jecteq,

Ider as to costs.
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